Crl.A. No. 1353 of 2011

| TEM NO 47 COURT NO. 7 SECTION |1 A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

CRL.MP. No. 13678 of 2011
in

CRI M NAL APPEAL _!Q s). 1353 OF 2008

KETAN V. PAREKH Appel | ant (s)

VERSUS

C.B. 1. Respondent (s)

(For perm ssionto travel abroad and and office report)
Date: 19/08/2011 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE HARJI T SI NGH BEDI

HON BLE MRS. JUSTI CE GYAN SUDHA M SRA

For Appel | ant (s) Kam ni Jai swal , Adv.

D vyesh Pratap Singh, Adv.
A. Mariarputham Sr. Adv.

Tufail A Khan, Adv.

Ani rudh Shar ma, Adv.

R K. Tanwar, Adv.

Arvi nd Kurmar Sharnma, Adv.

For Respondent (s)
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UPON hearing counsel the Court nade the follow ng
ORDER

After hearing the l|earned counsel for the
parties, we permt the appellant to go abroad
for the nedical treatnent of his daughter. W
however direct that the appellant wll be

permtted to stay outside the country for a
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maxi mum period of two nonths from the date he
departs from India. The appellant will also
furnish his itinerary in this Court as also to
the the U K H gh Comm ssion before his departure
fromlindia. No further orders are necessary.

Crimnal M scellaneous Petition is disposed

of .
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